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IN 'rHE CENTRAL ADHINIS rRATIVE 

0 .A. No .878/92 

TRIBUNAL, JAIPlR BEt:CH, JAI~ 
Dt. of order: 13.4.94 ~ 

Jamil Ahmed Ansari : Applicant 

Vs. 

URi on of Ind i« & 0 rs • : Respondents 

I·1r. J .K.Kaushik : Counsel for applicant 

: Counsel for respondemts 

CORAM: 

Hon' ble !1r .Go pill Krishna, Member (Judl.) 

Hon' ble Hr. 0. P .Shilr!11il, Member (Adm.) 

PER HON' BLE MR .0. P.SHARMA, HEHBER (ADM.). 

Applicant J&.mil Ahmed Ansari has filed this application 

under Sec.19 of the Administrative Tribunals Act, 1985, praying 

th&.t the charge·sheet dated 5.1.89 {Annx.A~l), the order of the 

Disciplinary Authority date¢!. 29.3.90 (Annx.A-2) imposing penalty 

of removal from service on the applicant •nd order dated 13.11.90 
I 

{Annx.A-3) passed by the Appellate Authority upholding the pen•lty 

of removal may be qu&.s~ed and the &.pplic«nt may be reinstated in 

service with all coasequential benefits. 

2. have heard the learned counsel for the_parties «nd 

heve gone through the recores. 

3. After • charge sheet under Rule 8 of the Posts & Tele-

gr•phs Extra Deptartmental,Agents (Conduct & Service) Rules, 1964, 

was served on the applicant and eaquiry was held, the Disciplinary 

Authority imposed on him the penalty of removal from service. The 

Appellate Authority upheld the order of the Discipl iRary Authority. 

A perusal of the order of the Appellate Authority shows that it 

has agreed with the findings of the Disciplima.ry Autno·rity in the 

following terms : "I •..• h•ve studied in det• il all the points 

r•ised im the uppeii.l, the enquiry proceedings, enquiry report amq 

connected documents, •nd h«ve come to the conclusion that the 

chG.rges framed &.g&.inst the appellant are proved and the decision 

t•ken by the Inspe_ctor Post Offices, Bu:t:J.di is correct. Therefore, 

the appeal is rejected." 
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Appell•te Auth~ 4. A perusal of the order of the 

shows that ne h~s not complied with the provisions co~t•ined 

in Rule 15 of the Rules w~ich provid.e a.mc;mgst others that the 

Appellate Authority shall consider= 

11 (a) whether the procedure prescribed in these 

rules hils been complied with; 

(b) whether the findings are justified; and 

{c) whether the pen~lty imposed ~~ is excessive, 
\ . 

adequate or inadequa.te 11 ar.d 

them pass necessary order. It is • statutory requirement that 

the Appellate Authority h•s to give findings·on these 3 poiRts. 

~ perusal of the order of the Appellate Authority S.hoWs that it 

n~s not g~ven specific findings on these poiats. 

5. In the circumstances, we set aside the order of the 

Appellate Authority. The Appell~te Authority i.e. respomdent 

No.2, shall reconsider the appeal and pass a fresh order giving 

specific findings on the points in Rule 15 mentioned above. The 
l 

Appellate Authority should also give an opportunity of being 

heard to. the applica·nt before passing a fresh order in the appeal. 

Necessary action shall be taken by the A9pellite Authority within 

a period of 3 months from the date of the receipt of. a copy of 

this order. 'i~e hereby make it clear that the order Annx .A-2 

passed by the Discipliaary Authority is not being set a·s ide by 

us. Other grot.lnds raised by the applican-t vJere not argued before 1..1 

6. The o.A. stands dispo_~ed of accordingly with no order 

as to costs • 
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co.P.s~lr~ 
Hember (A). 

~If' 
(Gopal Krishn<i) 

Member (J). 


